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CRDER 

The applicants, by the present MA has soughtf r extension 

of time for compliance of the Hon'ble Tribunal's orcir dated 

31.7.98 passed in GA No.127/96 for the reasons state 1.  therein. 

From the order dated 14.2.2002 passed by this Tribuqal in 

this MA, it isevident that against the impugned judement of 

this Tribunal, the matter was carried eat to the Hon'ble High 

Court of Calcutta in W.P.C.T. 115 of 2000 which was finally 

disposed of on 5.6.2000 %!by passing the fo1liig orders:.- 

For ,thereasons aforementioned, the ixnpuned order 
cannot be sustained, which is set asideaccordingly, 
and the matter is remitted to the learned Tribunal for 
fresh decision in accordance with law. iWe place it 
on record that we, have not gone into tht merit of 
the matter and it will be open to the lrarned 'Tribunal 
to consider the matter on merit.1 	Ii 

2. 	In view of this subsequent developent, the piesent MA 

which is filed on 10.6.99 cannot survive as the oriina1 order 

passed by the Tribunal whereby the direction was gi,en to the, 

a&ities concerned to cnply the orders within a particular 

period has been set aside and the present MA has bene 

infructuous. Accordingly. the MA is dismissed. 
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